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D, Vinod Kumalr Gupta ceeese Applicant
Jyersus !

union of India & Others senese Respondents e t
u
|

Hon bl fr,d.S.0nokiv al,Member=Je |

present none for the parties. The case was fixed for
today for arguments on Mi.ac:.npplicatinn Nu.SBC-J/Q& filed by
the rﬂSpundents praying for vecation of interim stay order
granted in favour of the petitioneX or,V.K.Guptae 1t was
clerified DY this cour® vide order dated 19.4,94 that in case
no cne sppears for the applicant. , this appﬂ.iCBt;iﬂn shall b:i
heerd and apprcpriate nrdariuill be pessede.

The fects of the case are that spplicant is posted
as Senior Divisional medical of ficer ,Nurth Eastern Railwu—ays

Gorakhpur ,uho was bransfarrad from his present posting to

Samastipur iR the same capecity and he filed the .

1993 challenging the gane. While ordering issu® of notice to

the respondents this Court directed stay of the gransfer
order dated %,12.93 under pffice orders Ne 388" Parsnnnal“

210/10-2- JAG-1 as passed by the respondents. The record shous

that thereafter the petitioner appaar-ad only ©n 23,12 .93

through @ proXy counsel. Even t.odﬁy no one has appaarﬁd on ~:
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A perusal of the petition and other annexd res shous

that the petitioner was tr ans ferred vide tha--impugnsd order
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and he was successful in #@stalling the same through ex parte

*_ =
interim stay order passed on 10,12.,1993, Transfer order by an r

employer is not to be interfered with unless there zre strong

and pressing grounds indicatimg that some statutory rules
have been violated . No such rules have been mentioned by

the petiticner exept the cbligque reference in his petition

that a person should not be transferred before a tenure of four
years ‘at one plece of posting. These may be the guidelines but
cannot stand in the way of the administrative power to order

transfer in public interest or administrative ressons. This Court

this, finds no reason at this stage to stay the operation of i

the transfer order of ths petitioner. More so, the practice

of getting ex parte interim injunction and thereafter not taking |

any interest in pursuahce of the case has to be deprecated,

Teking note of t he averments in the application for vecation
of stay order that the trensfer has been ordered in administra—
tive exigency only, the order dated 10.12,93 passed ex pare is

vecated . The Misc.Application ,thus, stands disposed of ,

accordinglye :
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Allghabad Dated:
Sept. | 41934.
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